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MINISTRY OF RURAL DEVELOPMENT

ORDER

New Delhi, the 28th August, 2015

8.0. 2368(E).——-Whereas, the Right to Fair Compensation and Transparency in Land Acquisition,Rehabilitation and Resettlement Act, 2013 (30 of 2013) (hereinafier referred to as the \FCTLARR Act) came
into effect from lst January, 2014;

And whereas, sub-section (3) of Section 105 of the RFCTLARR Act provided for issuing of
notification to make the provisions of the Act relating to, the determination of the compensation,rehabilitation and resettlement applicable to cases of land acquisition under the enactments specified in the
Fourth Schedule to the RFCTLARR Act;

I

And whereas, the notification envisaged under sub-section (3) of Section 105 of the RFCTLARR
Act was not issued, and the RFCTLARR (Amendment) Ordinance, 2014 (9 of 2014) was promulgated on-21“

3lSL uecember, 2014, thereby, inter-aim, amending Section 105 of the RFCTLARR Act to extend the :W__~._,__._.4___r__,.__.\
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provisions of the Act relating to the determination of the compensation and rehabilitation and resettlement to,
cases of land acquisition under the enactments specified in the Fourth Schedule to the RFCTLARR Act;

And whereas, the RFCTLARR (Amendment) Ordinance, 2015 (4 of 2015) was promulgated on

3rd April, 2015 to give continuity to the provisions of the RFCTLARR (Amendment) Ordinance, 2014;

And whereas, the RFCTLARR (Amendment) Second Ordinance, 2015 (5 of 2015) was promulgated
on 30th May, 2015 to give continuity to the provisions of the RFCTLARR (Amendment) Ordinance, 2015

(4 of 201 5);

And whereas, the replacement Bill relating to the RFCTLARR (Amendment) Ordinance, 2015

(4 of 2015) was referred to the Joint Committee of the Houses for examination and reportand the same is

pending with the Joint Committee; 1

As whereas, as per the provisions of article 123 of the Constitution the RFCTLARR (Amendment)
Second Ordinance, 2015 (5 of 2015) shall lapse on the 3lst day of August, 2015 and thereby placing the land

owners at the disadvantageous position, resulting in denial of benefits of enhanced compensation and

rehabilitation and resettlement to the cases of land acquisition under the 13 Acts specified in the Fourth

Scheduled to the RFCTLARR Act as extended to the land owners under the said Ordinance;
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aforesaid difficulties has decided to extend the beneficial advantage to the land owners and uniformly apply
the beneficial provisions of the RFCTLARR Act, relating to the determination of compensation and

rehabilitation and resettlement as were made applicable to cases of land acquisition under the said enactments

in the interest of the land owners;

Now therefore, in exercise of the poWers conferred by sub-section (1) of Section 1 13 of the Right to

Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 .

(30 of 2013), the Central Government hereby makes the following Order to remove the aforesaid difficulties,
namely.—

1. (1) This Order may be called the Right to Fair Compensation and Transparency in Land

Acquisition, Rehabilitation and Resettlement (Removal of Difficulties) Order, 2015.

(2) It shall come into force with effect from the lst day of September, 2015.

2. The provisions of the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013, relating to the determination of compensation in accordance with

the First Schedule, rehabilitati 11 and resettle111ent111 accordance with thc°Second Schedule and infrastructure

amenities in accordance with the Third Schedule shall apply to all cases of land acquisition under the

enactments specified in the Fourth Schedule to the said Act.

[F.No. l3011/01/2014—LRD]

K. P. KRISHNAN, Addl. Secy.
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